JTIDHR U BRI, STIYR RIS, STIYR
IN THE INCOME TAX APPELLATE TRIBUNAL, JAIPUR BENCHES “A”, JAIPUR

A FEY METS, e 9ewy Ud ) Ay g Ied, oikgl 9 & gHe]
BEFORE SHRI SANDEEP GOSAIN, JM & SHRI VIKRAM SINGH YADAV, AM

JMIHR 3T §. /ITA No. 1271/IP/2019
fefRor 99 / Assessment Year :2012-13

D.C.I.T,, ERIG! Sh. Nawal Kishore Dangayach,
Circle-4, Vs. A-34A, Ram Nagar, Shastri
Jaipur. Nagar, Jaipur.

T orET ¥, / SHMEeTR §. / PAN/GIR No.: ABXPD 6074 D
ardrerreft / Appellant ggeff / Respondent

C.0. No. 27/3P/2019
(Arising out of ITA No. 1271/JP/2019

(Assessment Year: 2012-13)

Sh. Nawal Kishore Dangayach, ERIL! IL.T.O,,
A-34A, Ram Nagar, Shastri Nagar, Vs. Ward-4(5),
Jaipur. Jaipur

T IET . / SHeMERR 9. / PAN/GIR No.: ABXPD 6074 D
Objector | | Respondent

MSTd PI 3IR A/ Revenue by: Shri A.S. Nehra (AddI.CIT-DR)
TR @7 IR W/ Assessee by : (Withdrawal Application)

gIars @1 aRIg / Date of Hearing:  20/01/2021
IV &1 dRI / Date of Pronouncement : 28/01/2021

3<% / ORDER

PER: BENCH

The appeal filed by the revenue and the cross objection filed by the
assessee arise against the order of the Id. CIT(A), Ajmer dated

25/03/2019 for the A.Y. 2012-13.
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2. The hearing of the appeal and C.O. were concluded through video

conference in view of the prevailing situation of Covid-19 Pandemic.

3. At the time of hearing, the |d. Authorized representative appearing
on behalf of the assessee has furnished application for withdrawal of the

appeal. The contention made in the said application reads as under:

"With reference to above, it is to submit that the assessee wants to
withdraw the above appeal since it has opted to settle the dispute
under Vivad Se Vishwas Act, 2020 for which Form No. 3 has been
issued by the PCIT, Jaipur-2. Copy of Form No. 3 is enclosed for

ready reference.

It is therefore, requested that the appeal filed by the assessee be

treated as withdrawn.
Thanking you

Yours faithfully

For KALANI & CO.
Chartered Accountants”

4. The Id DR has raised no objection if the appeal is allowed to be

withdrawn.

5. Therefore, in view of the fact that the assessee has already
approached the department to settle the matter under Vivad Se Vishwas
scheme, we permit the assessee to withdraw the present appeal.

Accordingly, this appeal of the assesses is dismissed as withdrawn.
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6. In the result, this appeal of the assessee is dismissed.

Order pronounced in the open court on 28t January, 2021.

Sd/- Sd/-
CERRNERIEE) SERRIRIE)
(VIKRAM SINGH YADAV) (SANDEEP GOSAIN)
o1 9w / Accountant Member % I / Judicial Member
STYR / Jaipur
fadi® / Dated:- 28/01/2021
*Ranjan

M &I ittt 3/ Copy of the order forwarded to:
1. ardremeft , The Appellant- (i) The D.C.I.T., Circle-4, Jaipur.
(i) I.T.O., Ward-4(5), Jaipur.
ggefi / The Respondent- Sh. Nawal Kishore Dangayach, Jaipur.
JTIDBR 3MYgad / CIT
YB3 (3dTeT) , The CIT(A)
i gfcfaier, smaex ardielid Sffernvor, STIYR /DR, ITAT, Jaipur
TS WIsdl/ Guard File (ITA No. 1271/JP/2019 & CO 27/1P/2019)

3MMQEMHR / By order,

o U~ wN

HEID Uollh} ,Asst. Registrar



